Central Administrat ive Tribunal o @
Principal Bench:New Delhi
) 000000

—

0A No. 426/97

New Delhi,-this the 13th day of March,1997

an'blé Or. Jose P. Vergh=se, Uice-chairman(j»
Hon'ble Shri S. P, Biswas, Member (a)

Braham Prakash Nahar,

“ Librarian (Grade=-I), '
Official Langw ge Wing Lo),
Legislative Depart ment,
Ministry of Law g Justice

Indian Law Institute,Building, "
New Deslhio . sooofipplicant

(By Shri S.M.Garg, Advocats) S |
Versas

Unionof India through

Secretary,

Ministry of.Law & Justics, legislaetive Deptt,,
Shastri Bhauwan, o '

New Dslhio., ccoRespondert s

(By Noneg)

!

" O RDER (Oral)

By Hon! bleDr. Josa P, Verghese, Vice=Chairman (3)g==

>

}he petitionef is holding the post of Libraria?

(Crade-l)’in\the Lagislative department of Nipistfy of Lauw

& Justice and Company Affairs, According to the .petitionsr,
he is sligibls to be considsred for prom otion to the post

of Assistahf Legislative Counsel‘uhich is said to be‘dpty posto,
Under sub rulg 3 of rule 6 of the Indian Legal Ssrvics Rules,
1957, a Librarian Grads-] is eligible fof the said‘&uty post
in case the post is not filled up by direct recruitment. It is
also stated that the Librarian (Grade=-I1) in the Legislaéive
Depgrtment has no other-prométional chanéel egcapt the cons i=
_deration for promotion to this duty post, EVenﬁtﬁough thasé

rules of Indian Legal Servics are ordinarily applisd in the
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Legal Affairs department of the Ministry, these are not
Pollowed in the Legislative department. The content ion
of tha ptitioner is that he is holding the post of
Librarian (Grade-I) which is ons of thefesder post under
third schedule to .rule 3 of the ‘Indian Legzl Service
Rulss, 195? and ha is aggrieved by the fact that he is
not being considarea;égainst the post of Assistant

Legislétive Counsgal,

26 We had issusd notice to the respondents and

_record shouws that the notice has been duly received by

them and none appesred Sngtheir behalf in response to

fhe saidnotice and it was adjournad again for tddayo“

Even today none is pressnt on behalf of the resﬁondentao

"Hence, we decided tohgar thé matter exparte.

3o Since theclaim of the petitioner is only to

be considsred againsf t he pos£_of Aséistant Legislat ivg -
Counsel iﬁ the écale of Rsoe 3000-4500/= and it is alse
shown that he is available and eligibla, and umler the

common rules of Indian Legal Servica, the post he is holding

hasbeen shoun to bg thafeeder post, we 886 no reason,
not to direct the respondents toconsidgr the case of tha
petitioner as well,- and whan the selection proces; to
the post of pssistant Lsgislatiue Coungel is initisted
in respondents! department.

With these observations and directionsg this 0A

is ;disposed ofo In casg tha reSpondents find that any

modi?lcatlon to this order is requ1red they are free to

approach this court through an ﬂisc. applicatlono Theae

shall be no order as tocostSo
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- (SoP.Biswas ) (Or<Jose PG-terghese)
fember (A) ' Vice=Chairman (J)
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